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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD RENCH
AT HYDERABAD

A e g P S G S A e ——

Between -

D.J.Vijayanand

eees ADplicant
And

1, The Chairman,
Central Board of Excise & Customs,
North Block, New Delhi - 110 001,

2. The Chief Commi*sioner,
Customs & Central Excise,
L.B.Stadium Road, Basheerbagh,
Hyderabad,

3. The Commissioner of Customs &
Central Excise, Hyderabad-I
Commissionerate, L.B.Stadium Road,
Basheerbagh, Hyderabad.

« e+« Respondents

Counsel for the Applicant : Shri N.R.Devaraj,

Counsel for the Respondents : Shri K.Narahari, CGSC

CORAM 3

.

THE HON'BLE JUSTICE SHRI D.H,NASIR : VICE-CHAIRMAN

(Order per Hon'ble Justice Shri D,H.Nasir, Vice=Chairman),




(Order per Hon'ble Justice Shri D.H.Nasir, Vice=Chairman).
Heard Sri N,R.Devaraj, learned counsel for the

applicant and Sri K,Narahari, learned standing counsel for the

Respondents,

2, The learned counsel Sri NR Devaraj submits that the
transfer which is challenged in this 0.A. by the applicant is
now not taking place by virtue of an order passed by the office
of Commissionerate of Central Excise on 12.6.1999., The learned
counsel therefore mentions that the applicant does not desire
to prosecute this O.A. further. Hence the 0.A, is dismissed

for want of prosecution. No costs,

(D.H,NASIR)
Vice=Chaiman

ot

Dateds 16th June, 1999, EAAR h

Dictated in Open Court, s
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